(56%(@%
e /LJWLM—«

(e Jctm)
M (3)

as

)

e I
Dt. 7.8.2000.
33. 1086/1999.

’ None for the app]icai shri
V.S.Masurkar, counsel for the
respondents is present. l

From the order shee
noted that the counsel for the
applicant has remained absenﬂ on the
last three dates. In viewof this,
the matter is adjourned today with a
provision that in case thz counsel
for the applicant is not present on
the next date, the OA is liable to be
dismissed for default.

List the case on |5.9.2000
for admission. ﬁ
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